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LOK SABHA

The following Bills were introduced in Lok Sabha on the 11th
Angust, 1961;—

"B No. 43 or 1961

A bill further to amend the Constitution of India.

Be it enacted by Parlmament in the Twelfth Year of the Republie
of India as follows: —

1. (I) This Act may be called the Constitution (Tenth Amend- Short title

and com-
ment) Act, 1961. mencement.

(2) It shall be deemed to have come into force on the 11th day
of August, 1961,

2. In the First Schedule to the Constitution, under the heading Amengment
“THE UNION TERRITORIES”, after entry 6, the following entry Of the First
. Schedule
shall be inserted, namely:— to the
Constitu-
to “1. Dadra and Nagar Haveli.  The territory which immediately uon.
before the eleventh day of
August, 1961 was comprised in

Free Dadra and Nagar Haveli.”.

3. In article 240 of the Constitution, in clause (1), aiter entry (b), Amendment

15 the following entry shall be inserted, namely: — gig_ﬂidc

“(c) Dadra and Nagar Haveli.”.

*The Presidenr has, in EurSuancc of Clause (3) of Article 1_17 of the anstrtution
of Indig, recommended to Lok Sabha the consideration of the Bill.
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STATEMENT OF OBJECTS AND REASONS

The people and the Varishta Panchayat of Free Dadra and Nagar
Havell have repeatedly affirmed their request to the Government
of India for integration of their territories with the Union of India
to which they rightly belong. Their request was recently embodied
in a formal Resolution adopted by the Varighta Panchayat on the
12th June, 1961.

In deference to the desire and request of the people of Free
Dadra and Nagar Haveli for integration of their territories with the
Union of India, the Government of India have decided that these
territories should form part of the Union of India.

It i3 proposed to specify these areas expressly as the Union
territory of Dadra and Nagar Haveli by amending the First Schedule
to the Constitution. It is further proposed to amend clause (1) of
article 240 of the Constitution to include therein the Union territory
of Dadra and Nagar Haveli in order to enable the Pregident to make
regulations for the peace, progress and good government of the terri-

tory.
The Bill seeks to give effect to these proposals.

New DrrLu1, JAWAHARLAL NETIRU,
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FINANCIAL MEMORANDUM

On the integration of Dadra and Nagar Haveli with the Union of
India and its inclusion as a specific Union territory in the First
Schedule to the Constitution, the entire administration of the territory
will'become the responsibilily of the Central Government. This will
necessarily involve expenditure out of the Consolidated Fund of India.
This will also, however, involve the amalgamation of the revenues
derived in the territory with the Consolidated Fund of India.

2. During the current budget year, the revenue is expected to be
about Rs. 18 lakhs and ordinary expenditure about Rs. 11 lakhsg, leaving
a surplus of approximately Rs. 7 lakhs. With their integration, these
areas will also be brough{ within the scope of the Development Plan
of the Union of India and the anticipated surplus will be availed of
for special development schemes for these areas, supplemented if
necessary by additional amounts from the Consolidated Fund of India.

3. Over the past few years, the Administration of Dadra and Nagar
Haveli have accumulated surpluses amounting to Rs. 30 lakhs. On
the integration of these areas with the Union of India, these
accumulated surpluses will acerue to the Consolidated Fund of India,



